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Order on : 17.6.98 

RD C R 

S.N.Mallick, &_ 

The Jliscellaneou5 Application for addition of parties is taken 

up for hearing. In the instant application the petitioner wants to add 

one Shri Tridibesh Chatterjee as privatejj 	No.5 alleging that 

he has IDeen appointed in the Impugned post. MA is alloied. The said Shri 

Tridibesh Chatterjee be added as private rrspondent No.5. Thecadse tile 

of the OR be amended accordingly. The petitioner is directed tç serve 

notice upon the private respondent through registered post orhro,ugh 

personal service within 3 weeks. Aff'idevit of service be filed befàre 

the next date.  Thet application thus stands disposed of. 

2. 	After hearing both the parties the Original Application is 

admitted. Respondents to Pile reply within 4 weeks and rejoinder, 	if any 

be put in within 3 weeks thereafter. Matter to De listed 	for hearing by 

the Reqistry according to its chronOlogical position and on its own turn. 

Copy of this order be made over to the Id. counsel for the petitioner 

for service upon the added respondent No.5. 
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